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IN THE INCOME TAX APPELLATE TRIBUNAL “B” BENCH, PUNE

BEFORE SHRI R.S. SYAL, VICE PRESIDENT
AND
SHRI S.S. VISWANETHRA RAVI, JUDICIAL MEMBER

ST I H. / ITA No.2176/PUN/2017
Y RoT 9§ / Assessment Year : 2001-02

The Asst. Commissioner of Income Tax,
Circle — 10, Pune

....... 37drereft / Appellant

doATH / V/s.

M/s. Thermax Culligan Water
Technologies Ltd.,

(Merged with Thermax Ltd.),

14, Mumbai-Pune Road, Wakedwadi,
Shivajinagar, Pune

PAN : AAACT6850E
...... gcgdf / Respondent

Assessee by : Shri R.D. Onkar &
Shri Avinash Amle
Revenue by : Shri Abhishek Meshram
'{Ij—ﬁlé’ &I R / Date of Hearing : 20-09-2019

HIYUTT &7 dRI@ / Date of Pronouncement : 23-09-2019

3¢ / ORDER

PER S.S. VISWANETHRA RAVI, JM :

This appeal by the Revenue against the order dated 22-05-2017
passed by the Commissioner of Income Tax (Appeals)-6, Pune for

assessment year 2001-02.
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2. Admittedly, the tax effect involved in this appeal is below monetary
limit fixed by the CBDT Circular vide its latest Circular No. 17/2019, dated
08-08-2019. Thus, grounds raised by the Revenue fail and the appeal is
not maintainable. Therefore, the appeal of Revenue is dismissed as

withdrawn in terms of CBDT Circular mentioned here-in-above.

3. In the result, the appeal of Revenue is dismissed.

Order pronounced in the open court on 23rd September, 2019.

Sd/- Sd/-
(R.S. Syal) (S.S. Viswanethra Ravi)
VICE PRESIDENT JUDICIAL MEMBER
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